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The applicant has filed a Miscellaneaus Application seeking
addition of 4 parties in the ;iﬁg?gf repondents, The MA is glloyed. Let
the amendments 59 incorporated. The 1d. counsel for the appllcant submits
that the copy of the petition has already been served on the added rege
pondents amd hffidavit of service me filad witnin. a week. The added
responderits are granted 4 weeks' time to file reply if any and in case
any reply is filed the applicant shall have to file reJmlndar within 2
weaks thereafter,

2, ' Mr.P.S.Mukhopadhyay, counsel appears for the private respondent

No .8, The respondent Ne.8 is grantsd a month's time to Flle reply if any

. to' which r9301nder be filed yithin 2 weeks thereafter. OA will be listed

for hearing on 31.8.,98. MA therefore stands disposed of.,
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